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ACT No. VIII OF 19{16

PassED BY THE GovERNOR (FENERAL OF INDIA N COU‘NOIL ‘

(Recewed the assent of the G overnor G’meral on the 318t August- |

1900 )

An Act to amend the Land Improvemeht

Loans Act, 1883, and the Agmcultuusts :

Loans Act, 1884.
VVHEL{EAS it is expedient to- amend the Land

Improvement Loans Act, 1883, and the Agricul-
turists’ Loans Act 1884;; It is- heleby enacted as
follows :—.

1. This Act may ve called the Land Improvement
and Agriculturists’ Loans (Amendment) Aect, 1906.

2. In section 1, sub-section (2), and in section 4 '

sub-section (2), clause (f), of the Land ITanOVG-
ment Loans Act, 1883, the words ““with the previous
sanction of the Governor General in Counml » sha]l
be omifted.

3. In section 6, sub-section (3), of the said Act,
the words *and Governor General in Council” and
the words “ and sanctioning’’ shall be omitted. '

4. In section 10 of the said Act, for the words
“with the previous sanction’ the Words “subject to
the control” shall be substituted. _

5. In the first proviso to section 11 of the Sald.
Act, the words * with the approval of the Governor
General in Council ” shall be omitted.

8. In section 4, sub-section (Z),- of the Aﬂrlcul-
turists’ Loans Act, 1884, far the words * wﬂ;h the

previous sanction ”’ the Wordu o sub]eco to he contlol »o

shall he gub stltuted
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